CEH TRAL ADMINT smm VE mmuw AL PRINCIPAL BENCH

EIE gNO ? 37 5! 97

ALONG I TH
MA No.2986/97

in

0.0.~68/85

. e
New Delhii this the 2 day of July19%8,
HON *BLE MR, S, R, ADIGE, VICE CHATR1AN (8)§
HON 'BLE MRS, LAKSHYI SWAMIN ATHAN, m EMBER(I)
Lakhuy Oraaa
89aier Coods Cterk( CBS),

Northem Rallusy, .
Hathras eo0csee Mpli canty

(By Adweatss Sri H.K, Ganguent)
s rous

Union of India & Ors

thrmugh

1. Shri s4'C,Mehtaj
Gensral Manager,
Northemm Railuay,
Bapoda Housay '
New Delhi.

2. Shri H.ﬁ.mp a
pi visional - Rai.lway Manager, ‘
Northem Rail.ay, - H
ALl zhabad eeseces RESpONdants

(By Adwcates shri R.L.Dhagan )

In this CoPe Fnad on 15, 12, 97 petitiunerv
Lakha Oraan alleges mntmac:laus disobaedisnce by
the respendmts af ths Judgment dated 6.4 092 :ln
DA No. 668 /89 Lakhy ﬂra on Vs, m: & Ors._

| 26 ' The petitioner was proceeded against
departm'entally‘ on tw cﬁargas of misconguct, m _
.ﬁémqairy‘off‘icar was appointed and after the mqairy
. was concluded, the Disciplinary Authority imposed

a major penalty of removal from service, Pstitioner

L



7,

5%

-2

challengad the same in O No.6@8/89 wvhich was
disposed of by CAT PB's judoment dated 6,492,
By that judgnent, the enquiry was held to have
basn vitisted owlng to non- supply of the copy
of preliminary snquiry report along with copies
of statenents of P8, The mpugned penal ty
~order along with enquiry report was quashed and
set aside and the respondents were directad to
reinstate the spplicent in service and the
position prior te the commencement of ths enquiry7
with liberty glven to them to procsed with the
D.E. afresh from the stagas of issus of chargs
sheat, By naticé dated!7 J9592 (innex&re-a I) the’
applicant was bm; reinstated in servies as Goods
Sup erin ten dent (&.1509-2668 )s the post which he
was holding before the commencement of enqui 1y o
moplicant howaver contends that in tems of .
aforementionsd ju dg‘geﬁt dated 6.,4.92 the
res;;ondm‘ts were required to pay him salaxy

and sllowances for the perfod from 5.2488 to
17.9.92 during which peried he rmainad'ouf

of servica and by not ding so respondents have -

conmi tted ntenpt of Gurtd

3. we have haard patitioner'e counsel

Shrl HoK.Ganguwend and rbspondmts' e unsel Shri

| Ro‘”Lo"U’lal.ﬂﬂ'o-

4 At the outset ue note that the C.p..

is gmsslyA timeo barred and is -squarely hit by
Section 20 mntempt of. (ourts Acte The delay
in fPiling the C.P. cannot be cured by the grounds
. taken in Ma No.’298§/97.f"11tad by the petitisnsr -

praying for condonation of delayd
(A
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S. - In this Ma the patitioner/ has ackno .l adged
the fact that Tribunal in its judgaent dated 64,92
g9ava liberty to the respondents to procsed with
the pe afresh from the stage of iswe'of oharge
shaat 1f they e so adviseds He awers that |
after the aforesald judgwent dated 644,92,
préceedingﬁ wvare initiated afresh asnd the Biquiry
0fficer finally submittad his report on 23994

hol ding Charge No.1 as ot proved and Charge Noe?2

as possibility not ruled out, He Purther avers that

the Oisciplinary Authority disagreed ulth the Bnguiry
report , '
Bfﬂear‘/aad imposed a penalty of reduction from the
(1600-2660)
pest of Chief Goods Clerk/to the post of Senior Goode
Rse 1200=2040)

. ﬂerk;fo‘r a pariocd of 3 yesars and fixad thg pay at

R.1200/= poms He further awers that havpref’errad
an éppeal - against the efbresaid order, upon yhich

“the sppellate authority by his order dated 29.3.,96

reducsd the punishment imposad by the Disciplinary
Authority & Neither sides have shon u3 any ordep

pa;:se)d by the mmprsteﬁt Ruthority regarding traat;ment.
cfipsriod from 5.2,88 to 17,9492 .

6o Respondents wuld be required teo detemine
the manner tha pericd 5.2.88 te 17,9.92 in regard

to the petitionsr,is to be treated,in accordance
with rules and instruections, and in case they hawe
not done so already , théy should issue necessary
ordsrs in this regérd under intimation to the
spplicent as expeditiously as possible and preferably

within 3 months Prom the dato of receipt of a copy of

this ordsre
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74 ~ Subject to the sbowe, the Cip is dismissed

‘and notices to the alleged con temnors are dischargeds

pidGeAl —

( MRS, LAKSHIT SusmINATHAN ) ( sm.jmsz ) .
MEMBER(I) VICE CHAImaN(a).,
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